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| TEM NO. 9 COURT NO. 1 SECTI ON X'V
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
I.A 102-103/ 2017 in Petition(s) for Speci al Leave to Appeal (O
No('s) . 8398- 8399/ 2005

SUPER BAZAR KARAMCHARI DALIT SANCH & ORS. Petitioner(s)
VERSUS
UNION OF I NDI A & ORS. Respondent ( s)
(For directions and office report)
Dat e : 27/ 04/ 2017 These appl i cations wer e called on for heari ng
t oday.
CORAM :

HON&#39; BLE THE CHI EF JUSTI CE
HON&#39; BLE DR. JUSTI CE D. Y. CHANDRACHUD
HON&#39; BLE MR JUSTI CE SANJAY KI SHAN KAUL
For Petitioner(s)
Ms Mtter & Mtter Co., Adv.
For Respondent (s) Ms. Pinky Anand, ASG
For UO Ms. Sunita Sharna, Adv.
Ms. Bi nu Tanta, Adv.
Ms. Rekha Pandey, Adv.
M . Meenesh Kumar Dubey, Adv.
M.WA Qadri, Adv.
M . Raj Bahadur Yadav, Adv.
For Ms Witers M.N K Mdy, Sr.Adv.
& Publishers Ltd. M. Ankur Mody, Adv.
M P. Shorawal a, Adv.
.S.Wasim A Qadri, Adv.
.Jubai r Ahnmad Khan, Adv.
.Zaid Ali, Adv.
. Tamim Qadri, Adv.
. Mudasir Nabi, Adv.

$5335%

Dr. Kail ash Chand, Adv.
Sri Lok Nath Rath, Adv.
Dr. Sanj ay Gupta, Adv.
Dr. Sushil Bal wada, Adv.
M. Anis Ahned Khan, Adv.
M. Aruneshwar Qupta, Adv.
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Arvind Kumar Qupta, Adv.
Bi mal Roy Jad, Adv.

C. D. Singh, Adv.

D. N. Goburdhan, Adv.
K. R Sasiprabhu, Adv.
P. Narasi mhan, Adv.
Prashant Bhushan, Adv.
Ravi ndra Kumar, Adv.
Surya Kant, Adv.

V. K Verma, Adv.
Aruna Gupta, Adv.
Jyoti Mendiratta, Adv.
Kaveet a Wadi a, Adv.
Puj a Sharma, Adv.

s Saharya & Co., Adv.

S. Janani, Adv.
Sushma Suri, Adv.(NP)

F73FFFF333335555%

Upon hearing the counsel the Court nmade the follow ng
ORDER
Hear d Ms. Pi nky Anand, | ear ned Addi ti onal Solicitor
General appearing on behalf of the Union of India and M. N. K Mdy,
| ear ned seni or counsel appeari ng on behal f of M s Witers and
Publ i shers Ltd.
Prayers A, B and C, made in the instant applications, are
al | owed as prayed for. It is al so di rect ed, t hat t he sal e
consi derati on, after deducti on of adm nistrative and/ or ot her
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perm ssi bl e char ges, shal | be di sbur sed to M s Witers
Publ i shers Ltd. in satisfaction of the order passed by this Court,
subject to the final report.
I . A Nos. 102-103 of 2017 are allowed, in the above terns.
( SATI SH KUVAR YADAV) ( RENUKA SADANA)
AR- CUM PS ASS| STANT REGQ STRAR
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